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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN
ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO 189/2025/EZ

IN THE MATTER OF:
Saroj Kumar Patra
versus
State of Odisha& Ors

DUNTER AFFIDAVIT FILED ON BEHALF OF

RESPONDENT NOS. 2 AND 4

I, Sadakar Kumbhar, aged about 55 years, S/o- Balamani
Kumbhar, presently serving as Tahsildar, Jharsuguda, being

Respondent No. 4 in the present matter and also being the authorized

}.
Y
and competent officer to swear this affidavit on behalf of Respondent -'é g
—
: o .
No. 2, the District Collector, Jharsuguda, do hereby solemnly affirm and j % g
~ _g w2
state as follows: S ©X
NG
N
1. That I am the Tahsildar, Jharsuguda (i.e. Respondent No. 4), in s
the captioned Original Application and have gone through the VA

contents and purport thereof and have filed this Counter
Affidavit for the proper and effective adjudication of this case.
The present counter affidavit is also being filed on behalf of
Respondent No. 2 in the above-captioned Original Application.

The deponent is well conversant with the facts and records of'the

PART OF g?:j“em

AR
. TIWIA A
NOTARY. JMARSUGUD



case, and the statements made herein are based on official
records, field inspections, revenue records, and reports prepared
in the discharge of statutory duties under applicable revenue and

land laws.

. That, T have gone through the Original Application, relevant

records and understood the contents thereof. I am well
acquainted with the facts of the case and competent to swear this

affidavit in my official capacity.

. That the applicant’s assertion regarding alleged encroachment

over the land in question is wholly false and unfounded. The
claim that the said land constitutes forest land and has been
subjected to encroachment is denied. The Jharsuguda Forest
Range was instructed by DFO, Jharsuguda to conduct joint

verification with Revenue Officials on the said land.

True copy of letter No. 6744/4F (Misc) dtd 16.12.2025 of

Divisional Forest Office, Jharsuguda is enclosed herewith as

Annexure A/l.

4. That the applicant has mentioned That the respondent Unit has

illegally encroached forest land recorded under the Khata

No.178 Plot No. 374,427,428,434 and 435 of Mouza Sripura,

PS/Tahasil & Dist. Jharsuguda. It is submitted that the

Respondent No. 8 had submitted vide Proposal No.

FP/OR/OTHERS/550180/2025 through PARIVESH PORTAL
PARTOpoOCUMENT
PN TIWARL
: Y. Ji‘?l‘\F&SUQ'}UO“l

MOTAFR

Sadakar Xnmshay

Tahasildar
JHARSUGUDA
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2.0 for forest diversion proposal over 4.0834 Ha Forest Land for
construction of approach road for transportation of materials to
and from plant area in village Sripura under Jharsuguda Forest
division in Jharsuguda District. Respondent No.8 has submitted
Khata No. 178 Plot No. 374 (P),427(P),428(P), 434 (P), 455 (P),
Kisam- Gramya Jungle, Village Sripura, which land schedules
were authenticated by Tahasildar, Jharsuguda Tahasil. It is
further submitted that the interim period during which the forest
diversion proposal concerning 4.0834 Ha Forest Land for
construction of approach road for transportation is pending,
Respondent No. 8 has been using temporarily the traditional road
which is used by the local populace falling under Plot No. 455
for transportation of materials. The said road is situated on
revenue forest land as per annexure A/2.

True copy of land schedules authenticated by Tahasildar,

Jharsuguda Tahasil vide is enclosed herewith as Annexure A/2.

. That It is a fact that the villagers filed a Grievance petition before

the Collector, Jharsuguda on dtd. 13.10.2025 regarding illegal
encroachment of the case land. Pursuant to the said petition, the
Revenue Inspector, Badmal conducted a field enquiry and
submitted his report vide Letter No. 347 dated 12.12.2025. The
report reveals that the road in question has presently been
widened to approximately 25-30 feet. It has also been reported

that slag materials have been dumped by the company on the
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adjoining field, as stated during local enquiry and verified from
the statements of the local public (copy enclosed). Further, the
report clarifies that although the road presently exists in widened
form, it is not recorded as a public road in the revenue records;
however, public easementary rights over the said pathway are in
existence. Annexure A/3

6. Nothing to Comment.
7. Nothing to Comment.

8. Nothing to Comment.
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12. Nothing to Comment. E
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13. Nothing to Comment.

14. Nothing to Comment.
15. Nothing to Comment.
16. Nothing to Comment.

17. Nothing to Comment.
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18. That 1 have read over the content of the accompanying Reply,
and the same has been drafied as per my instructions. The
contents of the said Reply are true and correct to the best of my

knowledge.

‘{5‘ ﬂm ‘KM'Y)H’)’I’Y
/ ‘TRbarildar \

JHARSUGUDA

Idenified by

Adv 83“2@(0\
93 a3\
0
VERIFICATION
Verified at Jharsuguda on the 2.0 pb day 02026 that
the contents of paragraph 1 to 18 of my above Affidavit are true

and correct and no part of it is false and nothing material has

been concealed therefrom.

Sadakar Kynbh )
/Dﬂ'ﬁbﬁﬁﬂéﬁl

F ADCLIM A
AFFIDAVIT JHARSUGUZA
The above deponent being personally known to me appears
before me on ook febo - 2026

and states on oath that the contents d of the affidavit are true to

the best of his knowledge based on official records.

( ndakar bwmbhal
DEPONENT

.~ Tahasildar

JHARSUC = -

\\"“'/wo-’w-“
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ENGLISH TRANSLATION OF ANNEXURE-A/2

Office of the Revenue Inspector, Badmal
Letter Number: 347 Date: 12.12.2025
To,
The Tehsildar, Jharsuguda.

Subject: Regarding the inquiry on the complaint filed by the villagers of Sripura against
"Epsilon Carbon Ashoka Pvt. Ltd" for constructing a boundary wall by occupying
government land.

Reference: Tehsildar Office Letter No: 6644 Date: 14.10.2025 & Tehsildar Office,
Jharsuguda Letter No: 6791 Date: 27.10.2025

Sir,

In accordance with the order of the Tehsildar Jharsuguda on dated 19.11.2024, Case No:
DM 2024/3533/17 Date: 12.09.2024, I reached the spot and conducted an inquiry
regarding the complaint filed by the villagers of Sripura against the company "M/s-
Epsilon Carbon Ashoka Pvt. Ltd, Sripura" for occupying the village road and the
consequent construction. During the inquiry, it was observed that the road being used
by the villagers is Khata No: 902 (Rakhita), Plot No: 441, Kisam: Jala-2, Area: 3.31,
Kisam: Gochar, Plot No: 266, Kisam: Gramya Jungle, Area: 1.83 (untranslated word),
Plot No: 363, Kisam: Taila-2, and Khata No: 994 (R.T:- [illegible], [illegible] Padhi
etc.) Plot No: 265, Kisam: [illegible] the company is occupying the main road.

The said road currently does not exist on the spot and is merged with the company's
premises. Since the villagers have complained, during the inquiry, the villagers and the
company representatives were present. The company has occupied the road and
constructed a wall. The villagers have expressed that because of the blockage of this
road, they are facing great difficulty in commuting.

This report is submitted for your kind information and necessary action.

Yours faithfully,
-Sd/-

Revenue Inspector
Badmal, Jharsuguda
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Forest, Environment and Climale Change Department, € ddishi
OFFICE OF THE DIVISIONAL FOREST OFFICER
JHARSUGUDA FOREST DIVISI ON
Email - dl"n.]harsugudn"@‘mlisha.;;u\'.iu
Ph - 06645 - 295040
NMemo No.6744d /4F (Misel. Dated. 16/12/2025

To
Ihe Range Officer,
Iharsuguda Forest Range
Sub. - Reaarding anauthorized used of forest Jand of plot No.427(P). Khata No. 1780
Gramyva Jungle in village Sripura.
el - s oltice memo N0.5355/4F(Misce.), l)mcd.Z‘).O‘).Z(DS

With reference o this office memo cited above, you were Jdirected (o colidiet o

-eritication with Revenue Officials and the User Agency over Plot No. 4271, Rodtaetn Moo 1Y

iean-Gramya Jungle, included in the diversion proposul of 4.0834 ha. of forest
construction of an approach road 1o M/s. Epsilon Carbon Ashoka Pyt L. in Villaze Sripari
o nnauthorized activities by some unknown persons aver forest land with immediats wled
requested by the Location Head, M/s. Epsilon Carbon Ashoka Pyt Lide, Mumbay P lowey

Gate, no inquiry report has been received in this oftice.

|Hence. YOU are once again directed 1o conduct @ juint verification with Revenue € G

and the Viser Agency over the above-mentioned land and stop the anatithorized aotivine
forest lund with immediate efect.

T'his is lor your information & necessary action.

Nt
owp Divisionad Porest i

Jharsuguda Poresy 1
Memo No.o745/ Dated.16.12.2025
““‘N/ Copy forwarded to the ‘Tahasildar, Jharsuguda Tahasil, for informution d n

X aetion. He is requested @ take necessary action regarding the unauthorized use ol the abos
e Py de"“ foreat tand )
anash -

P

ST
A

Lo\

Ak AN "
; \“’\ARSUGUD' rbLo\lﬂ/g A Divisionat Faresy o

i : e Uow«(v 2 bl Jharsugudi Forest Lavii

i : Forwarded tC R

¢ 'E For enquiry &0
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